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ASSAM ACT NO. XXV OF 1995
(Received the assent of the Goverror on 27th October,
1995)

THE LALUNG (TIWA) AUTONOMOUS COUNCIL
ACT, 1995
AN
ACT

To provide for the establishment of an administrative
authority in the name and style of "THE LALUNG (TTWA)
AUTONOMOUS COUNCIL" and for certain matters inci-
dental thereto and connected therewith.

Whereas it is expedient to provide for the establish-
ment of a Lalung (Tiwa) Autonomous Council within the
State of Assam with maximum autonomy within the frame-
work of the Constitution, comprising of the satelite areas of
Village Councils formed out of blocks of contiguous
revenue villages, each having more than 509 population of
Lalung (Tiwa) community, without having any compact
arca for social, economic, educational, ethnic and cultural
advancement of the Lalung community residing therein.

It is hereby enacted in the Forty-sixth Year of the Re-
public of India, as follows :-

CHAPTER -1
PRELIMINARY

1. (1) This Act may be called the Lalung (Tiwa)
Autonomous Council Act, 1995.

(2) Jtextends to the whole of the State of Assam.

(3) It shall be deemed to have come into force on the
15th day of July, {995. ;

2 o this Act, unless the context otherwise 1c-

qQuires -

(1) 'bye-law' means (he bye-law  [ramed by the
General Council;
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(b) 'Constituency' means a constituency referred to in
section 48;

(¢) 'Constitution’ means, the Constitution of India ;

(d) 'Council Area’ means the Lalung Autonomous
Council Area ;

() Flector' in relation to a constituency means a per-
son whose name is entered in the electoral roll of that con-
stituency ;

(f) 'Executive Council' means the executive body ol
the General Council of the Lalung Autonomous Council
constituted under Section 3(3) and 24 ;

(g) 'Gaon Panchayat', 'Anchalik Panchayat' and 'Zila
Parishad' have the same meaning as defined in the Assam
Panchayat Act, 1994 ;

(Iy) 'General Council' means the General Council of
the Lalung Autonomous Council referred to in section 3 :

(i) ‘General Council Fund' and 'Village Council Fund'
means the funds constituted under section 61 -

(j) 'Government' means the State Government of
Assam;

(k) 'Governor' means the Governor of Assan;

() 'member’ means a member of the Village Council
or the General Council of the Executive Council, as the case
may be ;

(m) "Municipality’ has the same meaning as in the
Assam Municipal Act, 1956 ;

{n) 'notification’ means the notification issied under
this Act; .

(0) 'Official Gazette' means the Official Gazette of
Assiny, :
(p) 'prescribed’ means prescribed by rules made under
this Act ;

(q) 'satellite area’ means the area of different revenue
villages;

(r) "Village Council’ means the Village Council re-
terred to in section <; and

(s) "Village Council Area' means tie area declared 1o
Le e area ot a Village Council by the Government by noti-
fication in the Official Gazele.

3. (1) There shall be an autonomous council to be
called the Lalung Autonomous Council within the State of
Assam comprising ol the areas of the Village Councils as

Assam
Act
XVIIL of
1994,

Assawm
1\Ct

XV of
1957,
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may be specified by the Government by notification in the
Official Gazette.

(2) The Lalung Autonomous Council shall have maxi-
mum autonomy within the frame-work of the Constitu-
tion.

(3) The Lalung Autonomous Council shall have a
General Council and an Executive Council as provided
hereinafter.

4. (1) There shall be a Village Council for each block
of villages, each village having 50% or more Lalung popu-
lation.

(2) Each Village Council area shall consist of approxi-
mately 6000 to 8000 population.

(3) For the purposes of sub-section (1) above, there
shall be as many Village Council as may be specified by the
Government by notification in the Official Gazette.

CHAPTER -1
THE GENERAL COUNCIL

3. The General Council shall be a body corporate hav-
ing perpetnal succession and a common seal with powers o
acquire, hold and dispose of property and to contract and
shall sue or be sued by its corporate name.

6. (1) The General Council shall consist of 30 (thirty)
m:‘mbcrs of which 26 (twenty six) shall be directly clected
andd 4 (four) shall be nominated by the Government from

armongst the groups of communities residing in the Council |

Area and not otherwise represented in the General Council.
/

w/ (Out of 30 seats 15 seats shall be reserved for Lalung
community and out of 15 reserved seats, at least 3 (three)
seats shall be reserved for women.)

}‘2') The Members of Parliament, and the Members of
the IZegislative Assembly, Assam belonging to Scheduled

T'ribes Reserved Constituencies of the Council Area shall be

ex-officio members of the General Council.
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(3) Every member of the General Council shall be enti-
tled"to such allowances as may be fixed by the General
Council and approved by the Government.

%/ (4) The elected members of the General Council shall
at the first meeting after the election, for the purpose of con-
stitution of the Executive Council, elect from amongst
themselves, in the manner prescribed, -

(i) One member to be the Chief Executive Councillor
who shall also be the President of the General Council, and

(ii) Three Executive Councillors.

7. (1) The term of office of the General Council shall
be five years from the date of the first meeting as appointed
by the Government after the election of the members, un-
less dissolved earlier under section 68.

(2) Notwithstanding anything contained in sub-section
(1) above, the Chief Executive Councillor or the Executive
Councillors shall cease to hold office as such forthwith if
he, for any reason, ceases to be a member.

(3) Notwithstanding anything contained in sub-section
(1) the Governor may, if he is satisfied that circumstance
exist which render the holding of the election, as provided,
impracticable, extend the term for a period not exceeding of
one year.

8. (1) Any member of the General Council may, at any
time by giving notice in writing addressed to the Chiefl Ex-
ecutive Councillor, resign his office

Provided that in case of the Chief Executive Council-
lor, the notice shall be addressed to any of the Executive
Councillors.

(2) Such resignation shal! take effect from such datc as
specified in the notice or if no such date is specified, from
the date of its receipt by the office bearer addressed.

9, (1) The Chief Executive Councillor or the Executive
Councillors or any onc of them or all of them may be rc-
moved from office by u resolution carried by a majority of
(he toral number of the elected members at a special meeting
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of the General Council called for the purpose upon a requi-
sition made in writing by not less than one third of the
members of the General Council.

(2) The Government, after giving an opportunity to an
elected member of the General Council to show cause
against the action proposed to be taken against him and after

giving a reasonable opportunity of being heard, may by

order, remove him from the office, if he --

(a) after his election, is convicted by a criminal court |

of an offence involving moral turpitude punishable with im-
prisonment for any period exceeding six months or ;

(b) incurs any of the disqualifications mentioned in
section 34 after his election as member of the General
Councillor, or

(c) is absent from three consecutive meetings of the
General Council.

(3) Any member of the General Council who is re-
moved from the office under sub-section (2) above, may
within thirty days from the date of the order, appeal to such
Judicial Authority as the Government may prescribe and the
authority so prescribed after admitting an appeal may after
complying with the normal and fundamental principles of
judicial proceedings pass such order or orders either con-
lirming or modifying or setting aside the order appealed
against and pending the final disposal of the appeal may
pass such other interlucatory order or orders including stay
ol operation of the order appealed against.

(4) The order passed, by the Judicial Authority re-
ferred to in sub-section (3) above, on such appeal shall be
{inal.

10. (1) The Chief Executive Councillor and the Execu-
tive Councillors shall be whole time functionaries and shall
e paid out of the General Council fund such salaries and

cilowances as may be prescribed.

(2) The other term and cenditions of service of the
Chief Executive Councillor and the Executive Councillors
shall be such as may be prescribed.

!

|
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11. (1) Where the «ffice of any member falls vacant by
reason of his death, resignation, removal or otherwise, the
vacancy shail be filled up by election in accordance with the
provision of this Act and the rules framed thereunder; may
be |

Provided that any vacancy in the office of the Chief
Executive Councillor or the Executive Councillors shall be
filled up by the General Council by electing a member
thereof in the manner prescribed for the election of the
Chief Executive Councillor or the Executive Councillors,
as the case may be

(2) Any member elected in accordance with the provi-
sions or sub-section (1) above, shall hold such office only
for the remainder of the term of the General Council or the
period extended under sub-section (3) of Section 7.

12. (1) The Chief Frecutive Counciltor ahall -

(a) be responsibie for the mainienance of the records
of the General Council |

(b) have General responsibiiity tor the financial and
executive administranon of the General Counci! ;

administrative superyvision and control
over the officers and employees of the General Council and
the officers and emplovess whose services may be placed at
the disposal of the General Council by the Government;

(c) exercise

S

() for nansaction of business under this Act o for the
purpose of making any order ander this Act, exercise such
powers, perform such functions and discharge such dutics
a5 nay be exercised, performed or discharged by the Gen-
ceral Council under this Act ot the rules made thereunder :

Provided that the Chief Executive Councillor shall not
.urcise such powers, perform such fuaciions or discharge
cuch duties as may be required by the rules made under this
Act 1o be exercised, performed or discharged by the

Ci-neral Council at a meeting

£,
L
«

f¢) exercise such other powers, perform such oiher
Jutios as the General Council may, by gencral or special
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tesolution, direct or as the Government may, by cules made
in this behalf, prescribe.

Ak g

13. (1) The General Council sha
every three months for transaction of

(2) The meeting of the General Council shiall be Lield at
the headquarter of the Lalung Autonomous Council at such
time as may be notified by the Chiet Exccutive Couricillor :

Provided that the first meeting of the General Council

after the election shall be held on such date as may be ap-
pointed by the Government.

14. Every member of the General Council shall, be-
fore taking his seat, make and subscribe before such person
as may be appointed by the Governor in this behalf an cath
or affirmation in the manner and forms as may be pre-
scribed.

15. The quorum pocessary for transaction of busi
at a meeting of the G al Council shall be 10 membs
and the decision of the General Council shall be by a sin:

majority of the General Council.

16. The Government may, by notitication in the Offi-
cinl Gazette declare any place within e Council Area'to be
the headquarter of the General Counci

1'7. (1) There shall be a Secre tariat for the Lahung Au-
wnomous Council at the headguarter of the General Council
hoaded by a Principal Secretary 10 be appeinted by thic
Governmient  in consultation with the Chief Executive
Councitior.

(2) The Principal Secretary shall be the princinal exce-
ive oificer of thie General Council and all other Officers of
e Clenera! Councit shall be subordinate to him,

3y 'The Principal Scerctary shall be present and take

aurt i the discussion of all the mectings of the General
Conneil or the Fxecutive Council or any commiitiee of the
Cencral Council and may, with the consent of the Chich 1
ceviive Cogneillor or any other person presiding over such

b seling for the time being, as the case may be, atany tine
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make a statement or give explanation of the facts and cir-
cumstances but shall not be entitled to vote in any such
meeting.

(4) The Principal Secretary and the other officers of
the Secretariat shall be paid out of the General Council
Fund.

(5) The term of appointment of the Principal Sccretary
shall be for a period of three years but may be extended by
the Government in consultation with the Chicf Excculive
Councillor.

(6) The Government may appoint such other Secretar-
ies for the General Council on such terms and conditions as
the Government may, in consultation with the Chief Exccu-
tive Councillor, determine.

(7) The Government may, in consultation with the
Chief Executive Councillor, depute such other officers or
experts, as may be, required, to assist the General Council
on such terms and conditions as may be determined by the
Government, ;

(8) The Government may from time to time post offi-
cers of the rank of Class-II and above within the Council
Area in accordance with the exigencies, but while muking
such postings due regard may be given to the views of the
General Council.

(9) All officers and other staff posted in the Council
Area shall be accountable to the General Council for their
performance and assessment of their works recorded by the
Executive Council shall be incorporated in their Annual
Confidential Reports by the Government.

(10) Notwithstanding anything contained in sub-
section (5) above, the Government may, at any (ime in con-
sultation with the Chief Executive Councillor, withdraw the
Principal Secretary or any other officer posted or appoinied
by it in the Secretariat.
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CHAPTER - III
POWERS AND FUNCTIONS OF THE GENERAL
COUNCIL

Subjects I8. Notwithstanding anything contained in any other
to be under law or Rules for the time being in force, the General Coun-
the control Cil shall have executive powers in relation to the Council
and admin- Area over the following subjects :-

istration of
the General
Council.

. Cottage Industry,
. Animal Husbandry and Veterinary,
. Forest, other than Reserved Forest,
. Agriculture, _
. Rural Roads and Bridges,
. Sericulture,
. Education :

(a) Adult Education,

(b) Primary Education, ‘

(c) Up-to Higher Secondary including Vocational

Training,

§. Cultural Affairs,
9. Soil Conservation, |
10. Co-operation, 1
11. Fisheries, |
12
13
|

SOV R WN

. Panchayat and Rural Development,
3. Handloom and Textile,
t4. Public Health Engineering - Drinking water,
5. Minor Irrigation,
t6. Social Welfare,
- Flood Control Schemes for protection of villages
(not highly technical nature).
. Sports and Youth Welfare,
9. Weights and Measures,
0. Library services,
- Museum and Archaeology,
22. Urban Development, Town and Country Planning,
3. Tribal Research, '
4. Land and land Revenue,
25. Publicity and Public Relation,
26. Tourism,
27. Transport,
28. Any other matter connected with development,
29. Municipal Boards, Improvement Trust, Dist. and other
local-self Government of Villages,
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A0. Tribal Welfare,

31, Market and fairs,

32. Lotteries, Theaters, Dramatic performance and Cinema,
533.Vital Statistics including ragistration of births and death,
34. Food and Civil Supplies.

[9. Subject to the general policy of the Government,
the General Council shall, --

(i) formulate integrated developmeunt plins for the
Council Areq ;

(1) implement schemes and programmes [or the deved-
opmentil of the Council Area ;

(iii) have powers to appoint Class 11 and Ciass 1V
stallwithin the Council Area ;

(iv) have powers to regulaic trade and conmimerce with-
in the Council Area in accordance with the existing laws in-
cliding issue of permit or licenees to individuals within the
Council Area ;

(v) guide custom and traditions and social justice of
e Lalung community according to the traditional Jaws ;

(vi) erganize special recruliment drive into Army,
Navy, and other para-military forees, Police Forees and
other Central Government establishments for eppointment
of the M'ersons belong to the Lalung community ;

(vii) allol permits for tade and commaree (o the people
residing in the Ceuncil Arca preference being given o the
Lalung community.,

20, (1) Subjcet to the provision of any other law for
the time being in foree, the General Council shall have tha
powers (o colieet within the Council Arcit such taxes as are
pavable ander the Taw for the tme being in foree in the

trmener ns gy be preseribed ;

Provided that tha tax or taxes as alforesaid shall be col-
Leoted from such date as may Lo apoinied by the Covern.
eend by nottheation i this tohodrin the Qicinl Garcile.
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(2) Subject to sub-section(1) and such maximum rates
as the Government may prescribe, the General Council
shall :-

(a) levy tolls on persons, vehicles or animals of any
class, for the use of any bridge or road other than kacha

road or ferry constructed or established and managed by it;

(b) levy the following fees and rates, namely ;
(i) fees on the registration of boats or vehicles ;

(ii) fees for providing sanitary arrangements at such
places of worship, pilgrimage, fairs, mela, other public
places within the Council Area as may be specified by the
Government by Notification in the Official Gazette;

(iii) fees for licences;

(iv) water rates, where arrangements for irrigation or
drinking water is made by it within the Council Area;

(v) lighting rate where arrangements for lighting of
public street or places are made by it within the Council
Area.

(3) Noiwithstanding anything contained in the forego-
ing sub-sections, the General Council shall not undertake
registration of any vehicle or levy any fee in respect thereof
qnd shall not provide sanitary arrangements at places of
worship, pilgrimes, fairs, melas, or other public places
within the Council Area or levy any fees in respect thereof
if such vehicle has already been registered by any other au-

thority under the law for the time being in force, or if such -

provisions for sanitary arrangements has already been made
by the Government or any other local authority. ‘

(4) The collection of tolls, fees or rates and the terms
and conditions for the imposition thereof shall be such as
may be prescribed by the bye-laws, such bye-laws may in-
teralia provide for exemption from all or any class of cases.

(5) The General Council may levy fee or taxes on any
or alf the subjects assigned to the Village Council.
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21. Notwithstanding anything contained in this Act,
the Government may, in consultation with the General
Council, entrust, either conditionally or without any condi-
tion, to the General Council or their Officers any function in
relation to any matter not enumerated in section 18 to which
the executive powers of the Government extends.

22. Notwithstanding anything contained in section 5,
the General Council subject to the previous approval of the
Government and subject to such terms and conditions as
may be imposed by the Government, shall have the power
to acquire, hold or dispose of any immovable property or
movable property the value of which exceeds Rupees one
lakh and to enter into any contract or agreement with any
party or authority.

23. (1) The General Council may, subject to the provi-
sion of this Act and the rules made thereunder and subject
to the approval of the Government make bye-laws to be ap-
plicable within the Council Area with respect to all or any
of the matters enumerated in sections 18,19,43 and 44 for
regulation, control and administration thereof.

(2) All bye-laws made under sub-section (1) above,
shall have effect upon their publication in the Official Ga-
zette.

CHAPTER - IV
THE EXECUTIVE COUNCIL

24. (1) The Executive Council shall consist of the
Chicf Executive Councillor and the three Executive Coun-
cillors clected in accordance with the provisions of sub-
section (4) of section 6.

(2) 'The Chief Executive Councillor shall be the Chair-
man of the Executive Council and shall preside over the
mecetings thereof.

(3) Any casual vacancy among the members of the 13x-
ccutive Council occurring by reasons of death, resignation,
removal or otherwise shall be filled through election by the
members of the General Council in the same manner as pro-
vided in sub-section (4) of Section 6:
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~ Provided that no act or proceeding of the Executive
Council shall be called in question or shall become invalid
merely by reason of any vacancy among its members.

(4) The manner of transaction of business of the Exec-
utive Council shall be such as may be determined by the
General Council by bye-laws made by it with the approval
of the Government.

(5) The Executive Council shall be collectively respon-
sible to the General Council.

ort of 25. A member of the Executive Council shall hold of-
olfice of  fice untill he -
the [ixccu-
tive Coun- {(a) ceases to be a member of the General Council, or
cils
(b) resigns his office in writing under his hand ad-
dressed to the Chief Executive Councillor in which case the
resignation shall take effect from the date of acceptance
thereol :

Provided that in case of the Chief Executive Council-
lor, the resignation shall be addressed to any onc of the Ex-
ceutive Councillors.

26. (1) The executive powers of the Genera! Council
shall vest in the Executive Council.

(2) All order or instructions made or exceuted by the
Lixecutive Council shatl be deemed to have been made or
exccuted by or under the authority of the General Council,

(3) Bvery order made or instructions issucd or resolu-
tion passed by the General Council shall be authenticated by
the signature of the Chiel Exccutive Councillor or in his ab-
sence by any onc of the Executive Councillors.

General 27. (1) The Chiel Exccutive Councillor shall be the
powers of  Chief of the Lalung Autonomous Council and shall exercise
the Chiel such powers and discharge such functions as arc conferred
17_-\'““1{"]‘]‘0 on him by or under this Act or the rules made thereunder.
Louncirhor i

N e BB e
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(2) The Chief Executive Councillor shall for the
smooth and convenient transaction of business of the Exec-
utive Council, allocate among the Executive Councillors
such business in such manner as he may deem fit.

28. (1) The Executive Council may, in cases where the
Chief Executive Councillor is required to take, in accor-
dance with the provisions of this Act or the rules made
thereunder or any other law for the time being in force, any
action subject to the approval of the Executive Council, by a
general or special resolution, authorises the Chief Executive
Councillor to take such action subject to such condition, if
any, as may be specified therein, in anticipation of
such approval.

(2) Whenever the Chief Executive Councillor takes
any action under sub-section (1) above, he shall inform the
Executive Council forthwith and shall obtain the approval
thereof.

29. (1) The Executive Council shall meet at least once
in every three months for transaction of its business at such
place and time as the Executive Councillors may direct.

(2) The meeting shall be convened by the Chicf Execu-
live Councillor by giving seven clear days notice’in writing
to cach member of the Executive Council.

30. The Quorum for transaction of business at a meet-
ing of the xecutive Council shall be three members includ-
ing the Chief Executive Councillor.

CHAPTER -V
THE VILLAGE COUNCIL

31. The Village Council shall be a body corporate hav-
ing perpetual succession and a common seal with powers 1o
acquire, hold and dispose of property and shall sue or be
sued by its corporate name.

32. (1) The Village Council shall consist of 10(ten)
members of which 5 (five) seats shall be reserved for the
Lalung Community out of which at least one shall be a
women. :
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(2) Every me r of the Village Council shall be enli-
tled to such sitting ailowances as may be fixed by the Vil-
Jage Council subject to the approval of the General Council
and the Government.

(3} The elected members of the Villa ge Council shall,
at the first meeting after the election, elect from among
themselves, in the manner prescribed, -

(1) One member 1o be the President who shall also be
the Chief of the Village Council, and

(ii) one member to be the Vice President who shall be
the Deputy Chief of the Village Council.

Term of 33. (1) The term of office of the Village Council shall
office. be five years from the date of the first meetin g as appointed

by the Government after the election of the members unless

dissolved earlier under section 68

Provided that the Government may, if it is sarisfied
that circumstances exist which render the holding of elec-
tion, as provided, impracticable, extend the term for a peri-
od not exceeding one year.

(2) Notwithstanding anything contained in sub-
section(1) above, the President or the Vice President of a
Village Council shali cease to hold office as such forthwith
if he, for any reason,ceases fo be a member.

(o) Notwithstanding anything contained in sub-
scetion(t) or Sub-section (2) above the term of the Village

Council shall be co-terminus with the General Council.

Prnn 34. (1) Any member of the Village Council may, at
fon - of any time by giving notice in writing addressed to the Presi-
mewhbers of - dent vesign his office :

Provided that in case of the President the netice shall
b addressed to the

Vice President.

Lin the notice or if no such date is specified from

(2) Such resignation shall take effect from such date as
{
e of its receipt by the office bearer addressed.

speci

e
the dai
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Removal of 35. (1) The President or the Vice President or both of

members of 3 Village Council may be removed from office by a resolu-

the Village o carried by a majority of the total number of the elected

Council.  hembers at special meeting of the Village Council called for
the purpose upon requisition made in writing by not less
than one third of the members of the Village Council.

(2) The Government after giving an opportunity to an
elected members of the Village Council to show cause
against the action proposed to be taken against him and after
giving a reasonable opportunity of being heard, may by or-
der, remove him from the office, if he -

(a) after his election, is convicted by a criminal court
of an offence involving moral turpitude punishable with im-
prisonment for any period exceeding six months ; or

(b) incurs any of the disqualifications mentioned in
section 54 after his election as member of the Village Coun-
gil s or \

(¢) is absent from three consecutive meetings of the
Village Council. i

(3) any member of the Village Council who is re-
moved from the office under sub-section (2) above, may,
within thirty days from the date of the order, appeal to such
Judicial Authority as the Government may prescribe and the
authority so prescribed, after admitting an appeal may, after
complying with the normal and fundamental principles of
Judicial proceedings, pass such order or orders either con-
firming or modyfying or setting aside the order appealed
against and pending the final disposal of the appeal, may
pass such other interlocutory order or orders including stay
of operation of the order appealed against.

(4) The order passed by the Judicial Authority referred
to in sub-section (3) above, or such appeal shall be final.

Filling  up 36. Any vacancy in the office of the President or the
of vacancy  Vice-President by reason of death, resignation, removal or
in e of- oiherwise, shall be filled up within one month from the date
fice of the e o carrence thereof, from amongst the elected members
of the Village Council in the same manner as has been pre-
scribed in section 32 for the election the President or the
Vice-President,as the case may be.

President
or the Vice
President.
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Salaries
allowances
and other
emoluments

Powers,
functions
and duties
of the Presi-
dent and the
Vice Presi-
dent.

Veeeting  of
tize  Village
{Council.

37. (1) The President and the Vice President shall be
whole time functionaries and shall be paid out of the Vil-
lage Council Fund such salaries and allowances as may be
prescribed.

(2) The other terms and conditions of service of the
President and the Vice-President shall be such as may be
prescribed.

38. (1) The President of the Village Council shall be
responsible for the maintenance of records of the Village
Council, for the administrative control and supervision of
all officers and employces in the Village Council.

(2) The President shall exercise such powers, dis-
charge such duties and perform such functions as may be
entrusted by the Village Council.

(3) The Vice President of the Village Council shall ex-
ercise such of the powers, perform such of the functions
and discharge such of the duties of the President as the
President may, from time to time subject to the rules, if
any, made in this behalf by the Government, delegate to
him in writing.

(4) Notwithstanding anything contained in the forego-
ing sub-section, neither the President nor the Vice-President
shall exercise such powers, perform such functions or dis-
charge such duties as may be required by the rules made
under this Act to be exercised, performed or discharged by
the Village Council at a meeting.

39. (1) The Village Council shall meet at least once in
every months for transaction of its business.

(2) The meeting of the Village Council shall be held at
the office of the Village Council or at such other convenient
place at such time as may be notified by the President :

Provided that the first meeting of the Village Council
after the election shall be held on such date and time as may
be appointed by the Government.
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Oath  or
affirmation.

Quorum,

Office of
the Village
Counct!,

e —

40- Every member of the Village: Council shall
before taking his seat, make and subscribe, before
such pecrson as may be appcinted by the Governor
in his beha f, an oath or affirmation in the manner
and form as may be prescribed

41. The quorum necessary for tranmsaction of
busin:css at a meeting of the Village Council shall
be 4 (four) members and the decision o! the Village
Counci! shall be by a single majority of votes of
the members preseni.

- 42. (1) There shall be an office of the Village
Council at such place as may be determined by
the Village Council with the approval or the
Goveérnment, '

(2) The Government shall, in  consultation
with the President oi the Village Councli, appoint
a Secretary ot the Villace Council.

(3) The Secretzry to the Village Council
shall be th: Chief Exccutive of the Village Coun-
cil and ¢holl cct under the direction and control
of the Prewid . t. -All other Officers and staff shall
be subordirate to him.

(¢) The Secretary shell be present andtake
pait w the discursion of -all the meetings -of the
Village Council or any Committce of the Village
Counct]l and may with:theconseni o' the President
or any other person presiding over such meeting
for e uime being, as the case may be, at any
tims nake a statement or give exolanation of the
facts and circa nstances but shali not be eatitied
to vote in any such mecting.
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{5) The Government mavy incounsultation with the
Precident depute such other Officers or avperts, as
may be required to assist the Village Council on such
terms and conditions as may be determirad by the
Gorvernment.

(6) The Government may, from time to .time,
post such other officers or staff as mav be requi-
red so as to meet the exigencies but while making
such posting due regard may be given to the
views of the Village Council.

(7) All officers and staff posted - in.the  Village
Council Office shall be accountable to the village
Council for their performances and assessment of
their works recorded by the Village Council shall be
mcorporated in their Annual Congdential Reports
by the Government.

(8) Notwithstanding anything centained in any

of the foregoing sub-sections, the Government may,

at any time in consultation with the President, with-
draw the Secretary or any othor oificer or staff po-
sted or appointed by it in the office of the Village

~

Council.

GHATPTER-VI -
POWERS AND FUNCTIONS OF THE
VILLAGE = COUNCIL.

Subjesr 43. Notwithstanding anything contained in any

to be ‘i:n» other law or ruies for the time being in force, the

;:;u o Village Council shall have the executive power in re-

and aimi- lation to the Village Council Area over the following

nigtraticn Subjects;

of the Vi-

:‘:ilr - 1. Agriculture including Agricultural Extension.
2. Anima! Husbandry, Dairy Development and

Poulitry.

3. Fisheries.

4. Social and Farm Forestry/Minor forest pro-
duce, fuel and foodder.
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- &
6.

10.
1.

12

13.
14.
15.
16.
17,
18.
19.
20.

21.

Khadi, Village and Cottage Industries,

Rural Housing.

. Drinking Water.

. Road. Building, Culverts, bridges, tunnels, wa-

tervays  and other means of communica-
tion.

. Rural Electrification.

Nonconventional Energy Sources.

Poverty Ileviation Programime,

. Edneation including Primary Schools,

Adult and Non-formal Education.
Libraries,

Cultural  Activities.

Markets and Fairs.

Rural sanitation,

Public Health and Family Welfare.
Women and Child Development,

Social Welfare including Welfare of Handi-
capped and mentally retarded.

Welfare of weaker section and in particular
and Scheduled Castes and Scheduled Tribes.

. Public Distribution System.

. Maintenanee of Community assets.

. Construction  and mamntenance of Dharam

salas and sirular  mstitaiion,
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SR R A -

5. Construction and maintenance of cattle sheds,
pounds and cart stands.

26. Maintenance of Public parks and play grounds:

27. Construction and maintenance of Slaughter
houses. '

28, Maint¢nance and regulation of manure.

29. Such other functions as may be entrusted by
the Government from time to time.

Other ma- 44. Subject to the gneral policy of the Government
tter 1o be and subject to the general control and supervision

Z’(‘)‘gﬁ’m”“‘- of the Genreral Council, the Village Council shall

and adini- . .
sistration O formulate integrated development plans for the

of the Vi- Village Council Area ;

llage cou-

ucil. (i) implement schemes and programmes for  the
development of the Village Council Area;

(iii) have powers to appoint Class-TH and Class-1V
staff of the Village “Council: )
(iv) have powers (O regulate trade and commerce
within the Village Council Area in accordance with
the existing laws including issue of permits or licences
to individuals within the Village Council Area;

(v) guide customs and traditions and social Justice
of the Lalung Community according to their traditi-
onal laws; and

(vi) allot permits for trade and commerce to the pe-
ople residing in the Village Council Area preference
being given to the Lalung Community.

sowes” b 45. (1) Subject to the provisions of aay other laws
inipoe Toe for the time being in force and subject tc the previ-
vy and co- OUS approval of the General Council, the village
viect tax.s, Council shall have the power to coliect within the
village Council Area such taxes as are payable under
the law for the time being in force in the mannr as

may be prescribed:

e e R
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Provided that the tax or taxes as aforsaid shall
be collected from such date as may be appointed by
the Government by notification in this behalf in the
Official Gazetle.

(2) q’!h}tc'r to sub-section (1) and such maximum
rates as the Government may prescribe, the Village
Council, sha'l

(a) levy tolls «m persons, vechicles or animals of
any class, for the use of any bud%, or road o 1er
than kacha 1()Cld or ferry mmu ucted or established
by it ;

(b) Levy the foliowing fees and rates namely:-

() fees on the registration of boats or vechicles ;

(ii) fees for providing sanitary uangements at
such places of worship. p!fgmlage, fairs, me-
als or other public places within the Village
Council Area as may be specified by the Go-
vernment by notification in the Official Gaze-
tte:

(iii)fees for licences ;

(iv) water rates where arrangements for irrigation
or drinking water is made by it within the
Village Council Area;

(v) h}:htH‘ﬂ rate where arrangements for lighting
on public streets or places are made by it
within the Village Council Area.

(3) Notwithstanding anything contained n the
foregoing sub-sections, the Village Council shall not
undertake registration of any vechicle or levy any
fee in respect theieof and shall not provide sanitary
arrangements at places of worship, pilgrimage, fairs,
melas or other public places within the Village Cou-
ncil Area or levy any fees in respect thereof, if such
vehicle has already been registered by any other

~authority under the law for the time being in

force or if such provision for sanilary arrangements
has already been made by the Government or any
other local authority.
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(4) The Collection of tolls, fees or rates and the te-
rms and conditions for the imposition thereof shall be
such as may be prescribed by the bye-laws such bye-
laws may interalia provide for exemption from all or
any class of cases.

Power ‘~ 46. Notwithstanding anything contained in this Act

catrustfu- the Government may, in consultation with the Vi-

neaoms.  Jlage  Council entrust either conditionally or
without any condition to the Village Council or its
officers any functions in relation to any matter not
enumerated in section 43 to which the executive
power of the Government extends.

Power 1o 47. Notwithstanding anything contained in section

acquire ho-31, the Village Council, subject to the prevoius app-

'd ai.d di- roval of the Government and subject to such terms

spase  of and conditions as may be imposed by the Govern-

PIOPEItY: ment, shall have the power to acquire hold and dis-
pose of any immovable property or movable proper-
ty the value of which exceeds rupees fifty thousand
and to enter into any agreement or contract with
any party or authority.

CHAPTER : VII
ELECTION

Delimita- 48. (1) There shall be 10 (ten) constiutencies in a
tion. Village Council Area for electing members to the
Village Council. Each such constituency shall be
a single member constituency and shall be territorial.

(2) There shall be 26 (twenty six) constituencies
covering the Council Area for electing members to
the General Council. Each constituency shall be
a single member constituency and territorial.

(3) The Government shall, by order published
in the Official Gazette, determine the territorial
limits of the constituencies into which the Village Coun-
cil Area or the Council Area shall be delimited for the
purpose of election of members to the Village Coun-
cil and the General Council.
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Power to 49, Netwitlistanding apvth rg contzined in Sou-
‘}'ﬂeﬂg ‘l" ton, 48 above, the Government aay, by order Pud
;‘i‘:fm; lished in the official gazeite altor or amerd the arde
a @ .
nade under Section 48 :

]

.. 1 Yy PR, .
shall be mads afte

0N ProCess,

Provided th:1 no such or
*he commencaement of the else

Rie:tora! 50.(1) Subject to the provisitions of this Act, anc
Rolls. the rules made thereunder, so much of ihe slectorm
roll for the Assembly Constitutency in force on the
last date of nomination, as is relatable to o Village
Council Constituency, as dsfined in clause () of Se-
tion 2, shall he the electoral roll for that Village
Council Constitvency

(2) The electoral rolls of the Village Council Con-
stituencies as are relatable to a constituency of the
General Council, as defined in clzuse (¢) of Section
2, shall be the electoral roll for the constituency of the
General Council.

(3) Persons whiose names are tncluded ia the ele-
cloral roll as aforsaid in sub-section (1) or (2)
above, shall be the clectorate for the election of mem-
bers of the Village Council or the General Cou il
as the case may be . !

(4) The Governiment shall, at the time and in
the manner prescribed, cause to be published the ele-
ctoral rell in respect of constituency.

Right to 51.(1) Save as otherwise provided in this Act,

Vote. every person whose name is entered in the electoral
roll for the time being in force, of any constituency
shall be entitled to vote in that constituency.

(2) No person shall vote atanelection =
in any constitutency, if he is suhject| Centrsl Acti
to any the of qualifications referred to in| 2217
section 10 of the Representation of People
Act, 1951.

(3) No person shall vote mn more than one cons-
tituency . :
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(4) No person shall vote in the same constitu-
tenicy inore than once.

(5) No purson shall vote at any election if heis
confined in a prison, whether wder a sentence of im-
or otherwise or in the lawful custody

of nohm

in tHis sub-section shall
to preventive detenti
being in force.

Provided
apply tc o re
under anv law

Electicn 52. Election of members shall be held in accor-

?f men-  dance weh the rules made under section 60 and the

0% 3 first election fo1 the purpose of constituting the Gene-
ral Council and the Village Councils shall e held on
such date or dates as the Government may direct in
consultation with the Interim Lalung (Tiwa) Exccutive
Council referred to in section 80.

Qualifica- 53. A person shall te qualified to be elected as

v .bf member of e}t’i er the vil ial:f; Council or ulC (_Jum‘”“ﬁ
e

?t:np .. Council if he is an elector us defined in clause (c) of

R R B 4t - .\’

ilage Cm.z-
ncil or Ge-
t ‘alCo-  54.(i) A person shall not be qualified for betog
nedl. elected either o the Village Council or

the General Councii, if ‘ '

(a) he is not a citizen of India;

Disqualic

fication (o1

.3._{,fimbl€r_ (b) he is less than 18 years of age on susfq date
ship of as may fixed by the Government ;

Village ) be has been clected to any MUI’HClpthV
EO“E‘;” Panchayat within the State of Assam ;or
185 Setin (d) he is in service of the Central or State
ral Coun- G X h
&l sovernment, Municipality or other

authority ;or
{e) he has cither directly or indirectly by him-
elf, or by the person or employer or
cmi)loyse any share or intermt in any
contact with by or on behalf of the Vi
llage Council General Council, or a Mu-
nicipality or  Panchayat  within  the
Councii Area :

.
7
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ve deemed
only of

Provided that no pcrson
to be so disqml‘ﬁc
his having a share or intoresi i 4, public
Company, as defined in the ¢ mpanies
Act, 1956, (Central Act of 1950) which
contracts with or is employed by
a Municipal AutRority or Panchi- (e al ./\ui]
yat within the € ouncil Area; oy | of 1956 |

he has been dismissed from the service
of the Central or Staic Government or a
local authority or a ( "0~ ( ‘ i
ty or a Governn
in the Companies orpora-
tion owned oOr con y the Central
or the State Government for misconduct
involving moral turpitude and five ycars
have not elapsed from the daic|cennal Act
of such dismissal @ or of 1956 1

he has been adjudged by a Competens
court to be of unsound mind ; or

he has been counvicied
offence involving morai
shable with imprisoni

of more than six moi or an
under Chapter iX A ir Penal

Code or Chapter m i or part
VII of the Represe nhhfm of peoples Act
1951 and five years have not clapsed from
the date of expirafion of the saitence

Provided that a
qualified under th ,s
only of his being a Mo
or Vice-President of the Village Cmim‘ii
or a member, Chicf Exccutive Councitlor
or Exccutive Councillor of the ’(n‘:;‘i\vinll
Council.

n shail not be dis-

cr, Proesident
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Filling wp 55. Where the office of any member. becomes vg-

of vacan- ¢y by reasen of his death, ies 1gumtzon removal or

cies. otherwise, the vacancy shall be filled. by election
in accordance  with the provisions of " this  Act
and the rules made  thereunde:

Validazim 56. Where the members elected at an eclection are
estrained from mfamomm on account of the elect-
lon as a whole being L;:g aside by order of g court,
anything done or any action taken by such members
before they are so reg ined or before the ciection
1S 50 set aside as the case may be, shall be deemed

to have been validly done or taken.

Publica. 57. The name of ali persons elected to Village
tion or re.Councils or ti Genera] Council shall be published
suits of by the Govem ment in the Official Pa, ette and upon
clections. g,0h publication. the Vi lage Councils and the Gene.-

ral Council shali be '.‘,&..,mu:% 0 have been  duly

constituted.
Vacation 58.If an elected member g choosen to be g me-
of post. mber of Parliament or ootate Legislature, and of

ber of the Vi-
of fourteen da-
the Gazetie of
¢as¢ may be,
80 choosen. the
Cou vwi or  the
s x;mi become
ssigued his seat ip
,}«: fskiatu“ or the

the General Council in case of a mem
llage Council, then at the cxnires;
ys from the date of f
India or the Official Gazet
of the declaration that he
seat of such member in (he
Viilage Qoamczz; 5 ¢ may
vacant unless he has j)zf vmu iy
the Partiament, or the
General Counm! as the cas 3
Disputes 59. (1) No election sl calied in question
regarding ©Xcept by an election peti 2 on presented in such ma-
election. nner as may be prescribed and before such autho-
rity as may be appointed by the Government, {romn
time to time, by notification in the Offici 15 Gazette ;

Provided that no person bolow the  rank of
Assistant  District Judge, in ¢ ormember of Vi-
llage Council and District . Judee, wit nn the meaning
of Article 236 of the Constity; 2, 1n case of menber
of the General Council, shall by mp inted for the
purpose.

Ly
Generai
m

L
2

L
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5

{2y Mo clection shall be called into question ex-
cept on any one or more of the following grounds,
namly

(@) that on the date of his clection the retu-
red candidate was not gualified or was disqualified
to be choosen to fill the seat in the Village Council
or the General Council, as the case may be;

(b} that corrupt practice has been commi-
tted by the returned candidate or his election agent
or by any other person with the consent of the re-
turned candidate or his election agent.

For this nurpose, “corrupt practice” gﬁ"trgf‘ A;;
i g : : Nao, .
shall Cmean any of the corrupt  practices 1931, -

specified in section 123 of the Representation
of Peoples Act 1951,

(c) that any nomination has been improperly re-
jected ;

(d) that the result of the election in so far as it
concerns the retnrned candidate  has been
matertally  affected -

(1) by the improper acceptance of any nomi-
nation; or

(i) by any corrupt  practice committed in
the interest of the returned candidate by
an agent other than his slection agent; or

() by improper reception, refusal or rejec-
tion ol any vote; or

(1v) by reception of any vote which is void ; or

(v) by any non-compliance with the provisi-
ons of this Act or of any rules or order
made  thereunder.

(3) At the conclusion of trial of any election
petition, the authority appointed under sub-
section (1) shall make an order—
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(a) e;i.&s.ﬂ';ifesing the election petition; or

ing the election of all or any of
returned candidates to be void ; or

(¢) declaring the election of all or any of the
returned candidates to be void and the
pelitioner or any other candidate to have
been duly elected.

t4) I a petittoner, in addition to calling in ques-

fion the election of a returned candidate,
’ d cclaration that he himself or any
sther candidate has been duly elected and

{
the authority uﬂder sub-section (1) is of the
Qfﬂf ‘Uu tdd?

{(a) 1re fact the petitioner or such other candi-
date has received the majority votes, or

(b) but for the votes obtained by the retur-
ned candidate by - corrupt practice the
petitioner or such other candidate would
have obtained the majority of the wvalid
votes, the authority as aforesaid shal\,
after amlczmgr the election of the returned
candidate to be void, declare the petitio-
ner or such other candidate, as the case
may be, to have been duly elected.

g‘z“ wer g{’ (!i’j i iy S

o - ~yy] s
ma {‘,‘C, FUIica in i%i.,

Government may, -by notification in the
', flicial Gazette make rules to regulate all or
any of the following matters for the purpose of hol-
on of me. O lection to the Village Councils and to the
kies. General Council under this Act :—

0

ta) the designation of the Officer or autho-
rity to whom the power to determine the §£
territorial  limits of the constituencies
under the sub-section (2) of section 48
may be delegated and maintain the ele-
ctrol roll under section 50 : 2
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(b) the appointment of Returning Officers,
i+ Presiding Officers andfiPolling EOfficers
pe for election;

(c)'thejdrawing jupffof fprogramme for election;
B

(d) the“&nomination of candidates and scru-
gutiny of such nominations ;

(e);the} deposits toffbe made by the candida-
rtes and the time and manner of making
*’'such deposits ;

9

(f) the withdrawal of candidature ;

;)

(g)ithe appointment of agents of candidates;
(h) the filling up of casual vacancies ;

(i) the general procedure at the election in-
cluding the time, place and hours of poll
and the methods by which votes shall
be cast ;

(jj the fee to be paid on election petition ;

(k) any other matter relating to election or
election disputes in respect of which the
Government deems it necessary to make
rules under this section or in respect of
which there is no provision in -this Act
or the provision is insufficient and in the
opinion of the Government adequate
provision is necessary.

CHAPTER—VIII
FUNDS, AUDIT AND BUDGET.

General 61. (1) There shall be two funds to be called respect-
Council fu-tively the General Council fund, meant for the Gene-
nd and Vi- 3] Council and the Village Council Fundf meant

llage Cou- : :
neil Fand, for  the Village ~Councils.

Woe

(2) Each fund as aforesaid shall be under sepa-
rate Sub-Heads within the State Budget to be held for
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the purpose of this Act, and all moneys  realised or
realisable under this Act, and all moneys  other-
wise received by the General Council or the Village
Council, as the case may be, shall be credited to its res-
pective  fund.,

(3) The Government shall provide funds to the
General Council Fund and the Village Council Fund
from the Tribal Sub-Plan and other resources in accor-
dance with the appropriate formulas to be worked out
keeping in mind the resources of the Government.
prioritics on development works in other arcas inclu-
ding other tribal areas along with other  relevant
deciding factors,

(4) The following shall be deposited to the Villa-
2e Council Fund : :

(a) (Q(mm'bui‘.éur‘ssf_:and grants received from the
Government, |
(b) Contributions and grants from the General !

Council.
(c) All receipls on gecount of donation, rates, ‘
fees,  taxes,  elc, 7

(d) All other sums received by ar on behalf
of the Village Council. : |

(e) Land Revenue and local rates. if any. on ’
land including Tea Garden. which falls '

i the village Council Area. J

|

(5) The aliocation made under these Sub-Heads
shall be in keeping with  the guidelines  laid down
by the Government of India  from time to time in
the spirit of the Constitution of Tndia.t

(6) The Government shal not divert the fund
allocated under these Sub-Heads ecxcept n exigen-
cies when there is unavoidable budget deficit.

|

|

(7) All funds, as may be aliocated by the Cen- II
tral Government or the Stafe Government for the
General Council or the Village Council, as the case
may be, shall be assigned to it and shall be credited
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i

to the General Council Fund or the Village Councii
Fund,! as the case may be.

(8) The General Council or the Village Council
as the casc may he subject to the provisions of
any law relating to the ratsing of loans by local au-
thorities may raise with the approval of the Government
loans for the purposes of thic Act, and create a sink-
mg fund for the repayment of such loan.

(9) The money credited to the General Council
Fund = or the Village Council Fund shall be appli-
ed for the payment of all sums, charges and costs ne-
cessary for carrying oui the purposes of this Act.

(10) No payment shall be mide out of the General
Council Fund on the Village Council Fund unless
such expenditure is covered by g current budget grant :

Provided that the General Council or the Village
Council, as the case may be, may make payments in
terms of 1efund of deposits by, contractors or for ur-
gent works undertaken in an cmergency or when re-
quircd by the Government in the interest of the pub-
e or under the decree or order ¢! a c¢ivil or
criminal court against the Goneral Council or the
Village Council as the case Moy be, and for such
other cases as may be presciited

Provided further that such cx pemditure shall be repor-
ted to the General Council or the Village Council, as the
case may be, for takine such action  under the pro-
visions of this Act, as mg ¥y appear to it to. be feg-
stble for covering the amotnt of such payments.

(11) Surplus moncys standing at the credit of the
General Council or 1he Village Council, as the case
inay be, at the end of the Financial Year, shall be
invested in accordance with such bye-laws as may be
made by, the General Council, ia this behalf :

e T
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Audit

Budget.

Provided that no funds standing at the creditof
the General Council or the Village Council, as the case
may be, shall be lapsed but shall be carried over to
the budget of the next financial years.

(12) The General Council shall make bye-laws for
the management of the General Council Fund and the
Village Council Fund and for the procedure to be
followed in respect of payment of money into the
said funds, withdrawal of moneys therefrom, the cus-
tody to the moneys therein and any other matter inci-
dental thereto or connected therewith.

(13) The accounts of the General Couneil and the
Village Council shall be kept in such formand manner
as may be prescribed in consultation with the
Accountant General, Assam.

62. Subject to the provisions of the ——— -
Comptroller and Auditor General’s (Du-‘ﬁi’,‘f'}f’é i
ties, Power and Conditions-of Service) Act, |of1971. |
1971 and the rules and the orders made there- ~~ 7
under, the audit of the accounts of the General
Council and Village Council shall be entrusted
by the Government to the Comptroller
and AuditorGeneral of India who may
submit to Governor such report thereon
as it may deem fit. The Government shall
transmit the report to the General Council
and the Village Councils for discussion and
consideration. The General Council and
the Village Councils shall return the report
to the Government with comment of any,
the Government shall lay such report
along with the comments of the General
Council and the Village Councils bcforc the
State Legislature.

63.(1) The General Council shall at such time
and in such manner as may be prescribed prepare in each
financial year a budget of its estimated receipts and
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Effect of

bye-'sw
ete.

Power i»
issue in-

stoongtion.

disbursements for the following financial years and
submit it to the Government by lst November
of current financial year. The Viilage Council
also shall prepare its budget in the like manner
and shall submit the same to the Ge'aora‘ Council
for consideration and onward transmission to the
Government on or hefore the Ist October of the
current ﬁ"!amlal vear,

(2) The Government may within such time as
may be prescribed. either approve the budget or re-
turn it to the General Council or the Village Coun-
cil concerncd. as the case may be, for reconsidera-
tion on the observations of the Govcrmnem, if any.
The General Council or the Village Council concerned
as the case may be, shall thereunon resubmit the budget
alongwith its Comments on the observation and if the
approval of the Gouvernment upon such submission
or resubmission as the case [may be, is not rex ‘c‘xved
by the General Council or the Village Courcils as
the case may be, the budget shall be deemed to have
been approved by the Government.

(3) No expenditure shall be incurred unless the
budget of the Genercl Council as well as the budgoet
of the Village Councils are cither approved or deemed
to have approved by the Government.

CHAPTER—IX
Miscellaneous

64. All the bye-laws, regulations made orders
passed and notificaticn issued under this Act, by the
Genera! Courcit oi the Executive: Council: or the
Village Councils as the case may be shall be subject
to maintenance of security aud sdfbty of the State
of Assam and Goverament shali have the powers to
take such steps as may be decimed necessary, for the

purpose.

65. The Government shall have the General power
to issue insiructions from tini to (ime for ihe pur-
pose of implementatice of this Act,
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Protectien 66. Al rights arnd interest of  the pen-tribal

?r:he?i‘ citizens and other ethenic gicups other than the
[;;mj‘m a Lalung community within the Counrcil Arez as exi-
and other St at the commencement of this Act in matters
ethenic  partiinine to  their langvage literarure, culture,
groups. rrllgl“n customs and traditions, trade and Comm-
cree, Industry, land, etc., shall he protected.

Properties 67. (1) Subject to such restrictions as the
“‘“‘é‘- i Governmient n.ay impose all properties specified
3" A;éz’ below and situated in the Council Area shall vest

in and beling to General Council, namely -

(a) all public buildings con‘tructed or main-
tained out of the general council fund.

(b} all public roads which have been const-
iucted and maintained out of the General
Council Fund and stones and odier mat-
erials there of and als~ trees, crections,
materials implements and things provided
for such roads ;

(¢, all land ond other properiies movable
or immovable trausierred to the General
Council by thc¢ Government ;

(dj such propertics owned and controiied
by the Municipality or the Panchayat
¢s may be assigned to the General
Council by the Government.

(2) Notwithstanding anything contained In
sub-section (1) above all the propertics specified
in sub-section (l ) and construction and maintanance
of which has been done out of village council
fund shall vest in and beclong to the Village Coun-
cil within the arca in which thc property is situated.

(3) The properties vest.d under sub-section (1)
or (2) above and all the properties which 'my
become vested in the General Council as the case
may be shall be under the management, direction
and control of the General Council or the Village
Council concerned as the case may be.




THE ASSAM GAZETTE, EXTRAORUINARY OCT. 30, 1997 1613

Disseluti- - 68. (1) The Governor may, if l'e is satisfied
::m‘]’fgﬁ'c r raceipt of 2 report or otherwise and in consultatic n
ncil, Exe. With the Judicial Departiient of the Government
sutive ( o. that a situation has arisen in which the administra-
uncil snd tion of the Council Area cannot be carried out in
Village  acccrdance with the piovisions of ihe law for the
council  time being in force or the gemcral cr the special
instructions issucd by the Government from time to
time, by notification in the Official Gazetie, dissolve
the General Council, the Exccutive Council and
the Village Councils before the expiry of the terms
and essume to himself all or any of tle powers and
functions ¢f the General Council, the Executive
Ceuncil and the Village Councils and declare that
such powers and functions shall be exercised by such
ersons or authority as he may sp_cify in this behalf
or a period not exceeding six months at a time.

(2) Every order made under s:b-section(1) abcve
shall be laid before the State Legislature for appro-
val and unless apprcved by the State Legislature
shall cease to operate on the cxpiry of thirty days
from thc date on which the Assam Legislative
Assembly firit sits after the issue ol the orders.

Efect of 69. When «n» order of dissolutior is made
dissotution ;nder Section 68, with effect fromthe date of orders-

(a) all the members « { the General Council,
' the Ex-cutive Council and Village Councils
shall vacate their offices, and -

(b) all powers, duties, functions of the General
Council, the Executive Council and the
Village Councils shall be exercised, dischar-
ged and performed by such authorities or
persons as may be appointed by the Gover-
nor in this behalf.

ISP":;:‘ 70. The Government shall consult and give
for Coun. due regard to the views of the General Council be-
cil Areas. fore any law is made and implemented in the

Council Area ¢n the following subject namely-—

(i) the réligious and social practice of the
Lalung (Tiwa) Community :
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(ii) the Customary laws and procedures of
the Lalung (Tiwa) Community ;

(iii) Ownership and transfer of land within
the Council Area-

Reserva- 71. Subject to the provisions of the law for
tos the time being in force the Geueral Council shall
for servicesj ave the power to reserve jobs for the Scheduled
Tribes within its jurisdiction-
yembers, 9. The Chief Executive Councillor, the
employees Executive Councillors, the President and the Vice
to be pub-President of the Vlllage Councills shall be dcemed
lic servantsto he public servants within the meaning of Section
21 of the Indian Panel Code-
Validation 73- No act or procceedings of the General
Council or the Executive Council or the Village
Council “ as the case may be, shall be deemed to
be invalid merely by reason of existence of any
vacancy therein or any defect or irregularity in the
constitution therecf.

Indemnity 74- No suit or other legal proceedings shall
lie againt the General Council or the Executive
council or the Village Council or any member or
officer or employee thereof for anything done in
good faith or intended to be done in pursuance
of this Act, or any rules or by-law made there-
under.

Interpre- 75. If any question arises as to the interpre-

tation.  tation of this Act or the ruless made thereunder
the same shall be referred to tkte Government
whose decision thercon shall be ﬁnal-y

Removal 76. If any difficulty arises in giving effect to

&flitgﬁ' any provisions of this Act, the Government may

" by order,do anything not inconsistent with the

provisions of this Act as may appear necessary

or expedient for the purrose cf removing the
difficulty.

A e R R
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Spicis.u 71. The _General_ Council  shall, within the laws
statu for the time being in frree, take steps to protect

the demographic complexion cf the areas falling
within its jurisdiction- '

::pplica;f 78. If any provision of the byé-law. made by
dich s onque the General Gouncil is repugnant to any provision

Lagisles of the law made by the Legislature of the State
ture of Of Acsam, with espect t) that matter than
the State the by-laws <o made, whether beire or after

the law meade by 'he Legislature of the State of

Assam, siall to the extent ¢f repugncncy byvoid
and the law made by the Legislature sha!l prevail.

oy 79 (1) The Government may make rules
providing matter whichi with any provision of this
Act is required to be prescribed or to be provided
for by rules.

(2) Every rules made under this section shall
be laid as soon as may be after it is made before
the State legislature, while it 1s in session for a
total period of fourteen days which may be com-
prised in one session or in two or more suce-
essive sessions and if before the expiry of the ses-
sion immediately following the session or the sue-
cessive Scssion aforesaid, the Stite Legislature
agrees in meking any modification in the rule or
tle State Legiclature agrees tisat the rule should
not be made, the rule shal] thereafter have effect
only in such modified  form .or be:  of no
effect, as the case may be :

Provided however that may such modijfication
or annulment shall b:  without prejudice to the
validity of anything previously done under the rule.

Tl 80. The Government shall as soon as possible,
take steps for the constitution c¢f an Interim
Lalung (Tiwa) Executive Coun.il by nomination
untill the General Council is constjtuted under
this: Act. The Interim Executive Ccuncil shall, in
addition, look after the duties of “the village
Councils till the samc are constituted under this Act,
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Saving 8]. Nothing in this Act shall affect the appli-
cations of any law, whether made before or after
this Act, to the Council Area unless such law
specifically provides for exclusion of the Council
Area of such application.

Explanatlon For thc purpese, of this section ‘Law’ shall,

include apy c¢nactment, Act, regulation, order,
bye-law, rules, scheme, notification or other instru-
ment having the force of law.

Repeal &

Saving 82. (1) The Lajung (Tiwa) Autonomous Atsam Cr-

o . 5 . da o
Council QOrdirance, 1995 (Assam Ordinance No. v of t

No--V of 1995) is hereby repealed. 1995.

(2) Notwithstanding such repcal any-
thing done or any action taken under
the - said Ordinence shall be deemed to
have been done or taken under the cor-
responding provisions of this Act.

M. K. DEKA.
Joint Secy. and i/c Secy. to the Govt. of Assam,
Legislative Department.
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